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MISC. ORDER NO.  50155-50156/2017 
 

 

 
 

  

PER JUSTICE (Dr.) SATISH CHANDRA : 
 
 

 

 

 Heard Ms. Reena Khair, learned counsel for the 

Appellants, Shri Govind Dixit, learned DR for the Revenue and Shri 

Amit Singh, learned counsel for the Designated Authority.   

2. The Tribunal vide order dated 16.09.2016 has directed 

the Designated Authority to re-examine the matter afresh.  It was 

also mentioned that the present rate of anti-dumping duty will 

continue for the next six months.  During the course of arguments, 



Shri Amit Singh, learned counsel for the Designated Authority, 

submits that the matter has already been re-examined and final 

findings have been issued on 15th March, 2017.  However, he 

submits that for issuing the Notification under the Customs Act, the 

approval of the Ministry is required which will take some time.  At 

the same time, Shri Govind Dixit, learned DR for the Revenue, 

submits that the Notification is expected to be issued within a 

period of four weeks. 

3. After hearing both sides and on perusal of the record, it 

appears that the final finding has already been issued on 

15.03.2017.  Considering the prayer of the designated industries 

as per the direction of this Tribunal, the issuance of the Notification 

is a procedural aspect which obviously will take some time.  We 

hope that the Notification will be issued shortly.   

4. With the above observations, both the Misc. 

Applications stand disposed of.  

 
(Dictated & pronounced in the open court) 
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